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GOVERNMENT OF TRIPURA : k.
LAW DEPARTMENT , i
No. FB{3-LAWILEG- /2002 Dated, Agartala, the 23rd December, 2002,
TRIPURA FAMILY COURTS RULES, 2002,
NOTIFICATION

in exercise of the powers cenfarred by Section 23 of the Famnily courts Act. 1984 {Act. No.
€8 of 1984) and in consuttation with the Gauhati High Court, the Governor of Tripura is pleased to
maks the Rules in the manner hereinafter appearing :- :

CHAPTER -} .
Prefiminary ‘
Shor, title exient and r;ommencement.
1. {1} These Rules may be calied the Tripura Family Courls Ruies, 2502.

{2} These rules shall apply to the Family Courts established under Seetion 3 of the
family Gourts Act, 1984. '
{3 They extend to the areas in Triptira to which the provistons of the Family Courts
Aci, 1884 extends A
{4} They shall come into force with effect from the date of publication in the Official
" Gazette. ) '
2. In these Rules, unless, the context otherwise requires,

(= " Act” means the Family Couris Act, 1984 (No. 86 of 1084).
{b}  *Family Courts " means the courts constitued under the Family Courts Act, 1984.
{ci  "Judge® includes the Principal Judge/Additional Pringipal Judge, and- Judge
of the Family Court, '
{h " Institutions * and ® Qrganizations * mean any Institution or organization engaged
n soclal welfare and registered under the Societies Registration Act, 1860.
{e} “Counsslior means a person having suitable legal knowledge and working expert
ence of soclal and family welfare appointed to assist the Family court in the mat
-ters of law and in making conciliation etc. and to fenderlegal advice to the parties
i litigations before the Family court.
{f} Ali other words and expressions used but not defined in these Rules, but defined in
the Actorthe Code of Civil Procedure shall have the meanings respectively as
signed to them in the Act or the Code.,

H " CHAPTER-H

Terms and conditions of sarvice of Judge of the Family court -

The phst of judge or judges of the Family Court including the Principal Judge and

wicitional Judge, shalf be in Grade-| of the Tripura Judicial Service and such Judge or Judges

hali be entitled to the salaries and other emoiuments as admissible under the Rules.

(1) The terms and conditions of service of the Judge or Judges of the Family court
Including the Principal Judge and additional Judge shall be those of a Judicial
Officer in Grade-] of the Tripura Judicial Service,
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(2) Unless othenwise expressly provided for in these mles, the provisions of the Tripura
Judical Service Rufes shail be applicable as regards the conditions of service of the
Judge or judges of the Family cowrt iaciuding the principal judge end the Additional
Judge.
CHAPTERA

Association of Counsellors with Family Couris.

Counseiling Centre :~ There will be a centre for counselling attached with every Family
court ora group of Family Courts. i

Composifion :- Counselling Centre may be divided into different units and may ba
located in such other place or piaces as the High court may direct,

(o]

6+ (1)  Appcintment of Counsellors - Three Counsellors may be atlached io every
Family Court. The Counssliors will be appointed from the panel of Counsallors
prepared by.ihe Judge of the Family Court and approved by the High Court,

(2} Aprincipal fiounsef_lor may be aftached/posted by the High court from Grade-li
of the TripdraJudicial Service. ‘

{3) The Principal Cwns_e!iérshall be eniftled fo get salary and other alicwences at
the rate prescribed for an officer in Grade-il of the Tripura Judiciai Service.

{4 The provisions of Tripura Judicial Service rules shali be epplicablz as regards
conditions of seyvice of the Principal Counsellor,

7. - CQualdications - (1} A person shall nat be appointed as a Counsellor unless -
{1} he has attained the age of 35 years ;

(2) he f#ias obfained a bechlor's degree inany of the Social Sciences including
Sociclagy, Psychofogy,. Ciinical Psychialry orLaw and has at least two years
experience in the field of social welfare or is associated with flelg-work,

. rasaarch orieaching in Government Depariments or in College, University o
" a similar academic institite in the areas of welfare of family or probiems of

Women as}ci'children.

‘8. Payment of honorarium/fees to the Counsellors :- The Counsellols shall be entitled fo
the payment of honorarium or fee at the minimum rate of Rs. 75/ per sitting for cancifiation. in
case of reconciied matter, he shall be paid Rs. 125/- per sitting. The number of sittings rescred
for each case should not he more than four.

ra
8, Parne} of Welfare Agencies/ medical experts ;= The Court will also maintain a pang! of
Wielfare agencies or institutions specially in maiters relating to children or guardianship and
may call them as required. They will also maintain a panel of medical experts for assisting ihs
Court. They will be paid fees @ Rs. 200/ per visit or as may be prescribed from time io time by tha
High Court, . :
10.  Work by the Counsellors :- The Counsellars may periodically visit the residences of the
parfies. They may also be entitied to inferview relatives, fifends, scauaintances of the parties or
any of them in order to reconcile the dispute. The Counselior may also visit Residence/House of
the spouse in a reconciled matter periodically and submit his report to the judge.

CHAPTER - IV

Appearance of Legal Practitioner / Advocate, Amicus Curige in Family Courts.

i1, Appearance of Legai Practitioners or Advocates in the Family Court.
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hetanaing anything contained in any Law for the time being in farce, no parly to a

H
suit or proceeding before a Family ocourt shall be entitled as of fightto ke representad by
egel Pradiiioner or Advocats provided that if the Family Court considers it necessary
he interest of justice, it may sesk assistance of z legal eXpert as amicus curias,

appoiniment of Amicus Curdze - A Judge will maintaina panel of legal experts consist-
of not less that five as Amicus Curfae. The panel of Amicus Curize shall consist of legai
udges or advocates who have expertise in the field. The Amicus Curiae shall be

i3 Party entitied o free Jegal advice - A party will be entitled totake legal advice af any
slage of ihe procesdings before the Court. A party in indigent circumstances will be entitied 1o
free legal ald and advice from the State Legal Services Authority in zccerdance with the
ritrn made thereunder by the State.

14, Panel of Lawyers for fres legal advice ;- The Court shall maintain a panel of Lawyers
vellling to render free legel aid and advice. A party entitied to free legal aid and advice will be
entitizd to select any of the fawyers from the said panel provided the lawyeris available and willing
o accept the case. ’

Cirsumstanses enfitling a party to legal aid :- The circumstances under which such
i aid will be made available to a party shall be as determined by the Family Court Judge in
case. . o :

CHAPTER -V

Procedure in the Family Cour,

-

6. Fiting of petitions :- Every peition or application shall be accompanied by as many

%]
b

ar authenticated copies thereof as there are respondents to be served and by 3 additional -
opies for the use of the court and by such papsars as are referred to with petition or application.
, .

=y

e court fee shall be levied for filing a petition.
WAl proceedings instituted before the Family Court shall be by way of petition)
i) (1) Application of the Civil Procedure Code - )

The provisions of Civil Procedure Code, 2002, as far as possible and shall apply 1o the
wrocesdings before the Family Court, .

i} Save as aforesald, Chapter X of the Criminal Procedure Code 1973 {ACI No. Il &
374} shaii apply i respect of patitions filed bafere the Family court.

CHAPTER - VI

Suparts opinion -

8 ( Whenever the Family Court thinks i fii and necessary or whenever any occasion
arises for the purposes of safe conelusion, a Family Court may have the opinion
of any recognized expert inchuging madical and handwriting expert. :

2 The Family Court may, it thinks it expendient so to do, examine any Such expert.
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{3 The expenses incurred in obtaining tive cpinion of any such expert of the Experises
incurred in examining such experts shall be borne by the Family court from the
fund aliocated by the State Govarmmeant !

Provided that whenever the expert cefarred to above is a public Servant ; the Family court
shzllissus 2 court ceriificate as issuad by judina! Courts fo official witnesses. The axperis
zslready in the Government senvice shall not be entiflad to get any rernuneration for their opinion
and they shall be duty bound 1o help the Family Court,

{(4) Thera shali be a panel of recognized experts and the panel shall be prepared and
maintained by the High Court: -

Provided thet whanever any occasion arises to have the opinion of any other expert not

ncluded in the panet referred o above, tha Family Court shall have to obtain the conourrencs of
jhe High Court,

CHAPTER - VI

18, Except in case of Principat Counseilor, the Principal Judge or the Judge ; or the Judge of

the Family Court where there is only one Judge, shall be the apoeinting and controling authority

of the staf referred to in Rule 7(1). :

Terms and conditions of services =

20. (1 Excapt, otherwise expressly provided in these Rules, the terms and conditions of
service of the staff referred o in the foregoing Rules shall be the same as that of
the corresponding grade in b= eaiabiishment of the District and Sessions judge. '

{2 The post of Superintencent referred to in ftem No. 1 of Rule 7(1) shail be equiva-

ient to that of the sheristadar in the establisnment of the District and Sessions
Judge. '

By order of the Gavernar,

A, B. Paul
LR & Secratary, Law
Governmant of Tripurs.
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GOVERNMENT OF TRIPURA
LAW DEPARTMENT
SECRETARIAT :: AGARTALA

No.F.2(3YLAW/ESTT.2/2014/16322-34 Dated, Agartala, the 22nd November, 2018.
NOTIFICATION

In exercise of the powers conferred by Section 23 of the Family Courts Act, 1984 (Act
*5.66 of 1984), the Governor, Tripura in consultation with the High Court of Tripura is pleased to
~ake the following Rules to further amend the Tripura Family Courts Rules, 2002 :-

1. Short title & commencement :-

i} These may be called the “Tripura Famity Courts (Amendment) Rules, 2018 ;

i) They shall come into force on and from the date of their publication in the Tripura
Gazette.
2 Amendment of Rules 8:

In Rule 8 of the Tripura Family Courts Rules, 2002 (hereinafter referred to as the Principal
=ues), the figure "Rs. 75/-" shall be substituted with the figure and words “Rs. 250/-" (Rupees
&2 hundred fifty)”.

3. Amendment of Rule 9:

In Rule 9 of the Principal Rules, the figure “Rs.200/-" shall he substituted with the figure and
wcrds “Rs.500/-" (Rupees five hundred)”.

By order of the Governor,

D. M. Jamatia
L.R. & Secretary, Law
Government of Tripura.

Printed at the Tripura Government Press, Agartala.



